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ORDER

Learned counsel for the parties are present. Learned counsel for the petitioner has
stated that the appeal filed against the interim order passed by the Company Law Board has

been decided by the Delhi High Court and he needs to place on record the copy of the order
passed in it. Learned counsel is given two weeks'time on that count. The Learned counsel shall
also be at liberty to file the rejoinder within the period detailed above.

List for arguments on 26.10.2016.
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